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The 1lit. Govemnor repwesents the
Central Government {n Union terri-
tories and, therefore, hag been given
powers The Governor also repre-
senis the Centra]l Government but
Governorg have no other powers
under the Constitution as Lt Gover-
nors have If my hon'ble friend re-
fers to the Lt Governor's powers
under the Union Territorieg Act then
he will find that there js g diffc ence
and this j; what we are examuning
All the legal aspects will be looked
into whepn the report comec here
Then we will be 1n a position to give
our definite views

Mr. Venkatasubbalah

SHRI A BALA PAJANOR (Pondi-
charry) Mr Deputy Speaker, T will

take one minute Please allow
the only member coming
area
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They were al} Meities (Non-tribal
Manipuris), some of whom are be=
lieved to have returned here some-
time ago with the intention to create
pame and disrupt the law and order
situation ‘to popularise their demand
for mn independent Mampur” The
statement of the Education Mimster
of Manipur 1s that the recent murders
of Policemen and looting of a bank in
Manipur are no lesg crimes Their
nature 1ndicated the band of an oOr-
gamsed group which needed both
arms and money The killing of two
policemen, in Imphal with the obvious
purpose of taking away arms, the
looting of a bank jn the town imme-
diately thereafter, and the subsequent
killing of two more rifiemen near the
Burma border, which was the point
of croasing over to the other gide by
the underground elements, could well
be linked up

MR. DEPUTY-SPEAKER Dr.
Vatant Kumar Pandit—not here.
Shri Nathu Singh.

(ii) RErORTED LOSS OF LIFE AND PRO-
PERTY CAUSED BY FLOODg IN SOME
DISTRICYS OF RAJASTHAN
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